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DATE OF DECISION

Premchand Bhobhrajmal

Mr, D, F. Amin

19/4/1990

Petitioner

Advocste for the Petitioner{s)

Versus

Respondent

——Union of TIhdis & Others .

... Mr, No S, Shevde _

1

N. Dharmacag

Me M. SinghN

__Advocate for the Responaem(s)

Judicial Member

ee Administrative Member

Whether Reporters of locah papers may be allowed to see the Judgement? "D

2. To be referred to the Reparter or not? h

3. Whether their Lordships wish to see the fair copy of the Judgement? /0

4. Whether it needs to be circulated to other Benches of the Tribunal? X
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O.A. No. 162 of 1990

Shobhrajmal,

lo. T/115-A,

way Station Colony,

ist. Panchmahals «s Applicant

lersus

Pl Manager, W.Rly.,
gate, Bombay.
ional Safety Officer,
n Railway,
{(M.P.) s Respondents

(Advocate-Mr. N.S. Shevde)
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Hon'ble Mr. N. Dharmadan .. Judi€ial Member

Hon'ble Mr. Me.M. Singh ee Administrative Member

CRDER
Date : 19.4.1990
Hon'ble Mr, N. Dharmadan .. Judicial Member

he grievance of the applicant in this case
he has been transferred from Dahotho Piplod
it causes great inconveniences and it is
the circulars and guide lines dealing with
pfer. Hence, he is challenging the transfer
various grounds. He submitted that he has
pars to retire and it would be inconvenient
Btudies of his children. He also further

! that his continuance in the place in which

he is noW working is neeessary for maintaining the
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pwever, these are all matters which should
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